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Report of the Select Committe^ on ^the Orissa Court Fees

We, the undersigned members of the Select Committee, to 
which the Orissa Court Fees (Amendment) Bill, 1939, 
referred, have the honour to submit, this our report with a copy 
of the Bill, as amended by us, annexed.

The meetings of the Select Committee were first held on 
the 16th and 17th June 1939, at Puri. The Committee decided 
to receive written memoranda and oral evidence of the Bar 
Associations of the province on the provisions of the Bill, and 
to call for information as to the number of purely declaratory 
suits filed in the courts of South Orissa ever since 1st April 
1936, ranging in value from Bs. 2,000 to Bs. 4,000. Necessary 
action was taken to secure such evidence and information. 
Written memoranda were received from the High/'Court Bar 
Association, Cuttack, the Cuttack Bar Association/ the Ganjam 
Bar Association, Berhampur, and the Bar Association, Aska.
The Committee met again on the 27th July 1939 at Cuttack.
Bai Bahadur Chintamani Acharjya, M.A-, b-l.,. Advocate and .** - 
Secretary, High Court Bar Association and Mr. M. Subba Bao, 
Advocate, Cuttack, appeared to give oral evidence on behalf of 
the High Court Bar Association. They gave their evidence 
jointly and it was recorded. No representative of any other 
Bar Association appeared to offer oral evidence. The Com­
mittee then considered the written memoranda and the 
evidence received by it and also the figures as to declaratory 
suits in South Orissa, which it had called for and began the 
examination of the provisions of the Bill, clause by clause- The 
Committee met again on the 12th August at Cuttack. Further 
figures obtained in respect of declaratory suits in certain other 
courts of South Orissa were also considered by the Committee.
The Committee completed examination of the clauses of the 
Bill. The Committee approved the Bill, subject to the altera­
tions made in it, which 
the reasons therefor.

New clause 4. Section 6 of the Act provides, among other 
matters, that no document of the kind chargeable under the 
j ct shall be furnished by a public officer unless the proper fee 
or such document has been paid, The Committee considered 

that such fee should be levied only when the documents are filed,

tvas

*

are set out in the sub-joined notes with



y?'-
THE Orissa oazetie, September i-vjm-XL' 1939. 241

*

LmSed aZThZZT “d “°‘ wh“ ™ merely
luimsnea ana that; the Government should be empowered to

“ 5° that effect by a notification. A clause 
has, therefore, been inserted, adding a sab-section to the
“StEee!;°n 6 °T;the Acfc> to eSect to this decision of 
the Committee It is numbered as clause 4 and the existing 
clauses 4 to 31 have been re-numbered as clauses 5 to 32.
„ Ciause 5 (as re-numbered).—1The suits excepted must be 

suits for relief under section 14 of the Religious Endowments 
Act, 1863 ” and not “ suits for relief under sections 33, 39, 41, 
47 a^d ^ ^he Orissa Hindu Religious Endowments Act, 
1939 as stated in this clause. The clause has accordingly 
been suitably amended. Ji

Clause 8 (as re-numbered).—The decisions of courts have 
laid down that in a case.where a suit has to be framed for the 
cancellation of the entire decree or other document but the 
substantial relief claimed is only in respect of part of the 
amount of money or other property covered by it, it is sufficient 
to pay court-fee On the value of such part of the amount or the 
value of the property. To make this position clear, an explana- 

** dfckm has, therefore, been inserted in the new paragraph IV-A 
proposed in this clause. Opportunity has also been taken to 
number the new paragraph as “IV-A.” instead of “iv (a)” to 
differentiate it from the existing paragraph similarly numbered 
in section 7 of the Act.

Clause 9 (as re-numbered).—The Committee considered 
that all clauses of paragraph V of section 7 of the principal Act 
should be retained subject to changes as to the rates of valua­
tion contained therein. As regards the rates, the Committee 
considered it proper to adopt those now in force in North and 
South Orissa under the Bihar and Orissa Court Fees (Amend­
ment) Act, 1922 and the Madras Court Fees (Amendment) Act, 
1922. The clause has beeri redrafted accordingly. The 
Committee were, however, in favour of accepting the proviso 
and the explanation in the new paragraph V of .section i ot 
the principal Act. The result is that the Committee have 
restored paragraph V to section 7 of the principal Act together 
with the proviso and explanation in the mewly proposed 
graphs and with the rates of valuation as in the Bihar and 

Orissa and Madras Amendment Acts of 192
Clause 10 (as re-numbered).—The Committee considered
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from possession and that the “ possession ” therein includes 
“ constructive possession ” also. The clause has been amended 
to cover such cases. The numbering of the paragraph has been 
altered to YI-A to avoid confusion.

Clause 13 (as re-numbered).—Paragraph ii of section 12 of 
the principal Act enables a Court of Appeal, reference or 
revision to take action only if it is considered that the question 
as to valuation has been wrongly decided to. the detriment of 

The Committee were of the' view that Court of 
Appeal, reference or revision should have power to intervene in 
all cases of wrongful decision as to valuation and not merely 
when the question has been wrongly decided to the detriment of 
the revenue. To give effect to thisoview, it is necessary to 
provide for refunds of excess fee wrongfully levied from a party. 
Further, under the clause, as it stands, if the party required to 
pay the additional fee is the respondent or the opposite party 
and such party dees not pay the amount within the time fixed 
by the Court, it is open to the court to recover the amount of 
the fee from him as an arrear of land revenue. The Committee 
considered that, in any case where it was proper that the 
respondent or the opposite party should recover the amount from*. 
the appellant or the petitioner as the case may be, the court 
should have power to provide for such payment in the order 
as to costs in the said appeal or petition. Paragraph n of 
section 12 of the principal Act has been suitably amended to 
give effect to these decisions of the Committee.

Clause 17 (as re-numbered).—The Committee considered 
that, in the case of suits and appeals covered by the new article. 
3A, the court-fee fixed in the clause should be modified to the 
extent that the fee of Es. 15 should apply when the jurisdiction— 
value does not exceed Es. 3,000 and that the court-fee of Es. 50 
should apply when the jurisdiction—value exceeded Es. 3,000 
but did not exceed Es. 4,000. The necessary changes have been 
made in the clause.

the revenue.

Clause I'd (as re-numbered)—The Committee thought it 
desirable that the fees for copies and decrees of the orders of the 
High Court should be Es. 3 up to Es. 1,000 and Es. 6 thereafter. 
The necessary amendment has been made in the clause.

Clause 22 (as re-numbered).—The Committee considered 
that criminal appeals should be charged with the same court-fee

has le“ Euitab'yamend6d t0 gi,“
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C. ause- 23 {as re-numb ere cl).—The Committee considered 
it unnecessary to make any paper signed by an Advocate signify­
ing or intimating that he is retained for a.party chargeable with 
any fee. Sub-clause (a) of this clause has accordingly been 
omitted and the consequential change made by deleting the 
numbering -“(&)” from the second sub-clause.

Clause 28 {as re-numbered).—The Committee considered 
that suits for relief under the Religious Endowments Act and 
under sections 91 and 92 Civil Procedure Code should be 
charged with a fixed fee of Rs. 15. Necessary amendments have 
accordingly been made in this clause.

The Bill was published in the Oriss% Gazette, dated 23rd 
March 1939 and we do not consider its republication necessary.

We recommend that the Bill, as amended by us, be/passed.
JAGABANDHU SINHA 

HARIPANI JENNAS 

BODHRAM DUBE 
. *CHARUCHANDRA RAY 

MD. LATIPUR RAHMAN 
BICHITRANANDA DAS. 
BRAJASUNDAR DAS 
MANDHATA GORACHAND PATNAIK

‘, <•

* Subject to note of dissent annexed.

\
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M.L A.Chandra Ray,Sri Charuf dissent by

In clause 16 (of the amended 

follows:—“ When such amount or value exceeds one 
for every ten rupees or part thereof in excess 

rupees up to five hundred rupeesMy view is that “ one thousand ” should be substituted for
“five hundred” and paragraph 4 should be deleted.

With the rest of the report I am in agreement.

Note o
Bill) paragraph 3 runs as

hundred rupees 
of one hundred

r
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THE ORISSA COURT FEES (AMEND- 
MENT) BILL, 1939.

(A s amended by the Select Committee.)

Note.—Matter ommitted is shown in 'italics within 
square brackets. New matter is underlined.

A
BILL

TO AMEND THE LAW RELATING TO COURT 
FEES IN ITS APPLICATION TO THE 
PROVINCE OF ORISSA-

\X7HEREAS it is expedient to amend 
the law relating'to Court Fees in 

its application to the Province of Orissa;
It is hereby enacted as follows :—
1. (i) This Act may be called the Orissa 

Court Fees (Amendment) Act, 1939-
(it) It extends to the whole of Orissa.
(in) It shall come into force on such 

date as the Provincial Government may, 
by notification in the Gazette, appoint.

2. The Acts mentioned in Schedule A 
to this Act, so far as they apply to the 
whole or any part of the Province of 
Orissa, are hereby repealed to the extent 
specified in the third column of that 
Schedule.

Amendment of 3* For section 2 of the Court Fees 
section 2 of Act vii ig70. hereinafter called the principal 
Ofl870‘ Act' the* following section shall be

substituted:—
‘:2. In this Act, unless there is 

anything repugnant in the subject or 
context,—

(1) ‘ appeal ’ includes 
tion;

(2) ‘ suit ’ includes an 
a decree except m

Short title aud 
commencement.

Repeal of 
enactments.

Definitions.

a cross objec-

appeal from 
section SA.
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4 Section 6 of the principal Act shall be 

re-numbered as sub-section (1) of section 

6 and, after the said sub-section, the 

following sub-section shall be inserted

Amendment of
section G.

“ (2) Notwithstanding anything con­
tained in sub-section (1), the Provincial 
Government may, by notification, direct
that a copy of a document, specified as
chargeable in the first and second 

schedules to this Act annexed, shall be 

furnished by a public officer without 

payment of the fee indicated by either 

of the said schedules as the ; proper fee 

for such copy and the copy so furnished 

shall be chargeable with the requisite
fee only when it is filed, exhibited- or 

recorded in any court of justice or received 

by a public officer as mentioned in sub- 

section (1). ”

, 5^ [4.] In section 7 of the principal Act, 
for the words £l in

Amendment of 
section 7. the suits next.

hereinafter mentioned” the words 
the ■ suits • next hereinafter mentioned 
except suits for relief under- [sections^ 
33, 39, 41, 47 or 54 of the Orissa Hindu 
Religious Endoiuments Act,- 1939] 

section 14 of the Religious Endowments 

Act,1663, or under section 91 or section 
92 of the Code of Civil Procedure, 1908 ” 
shall be substituted. '

i ‘ m.

t5;] Ia section 7(H) of the principal 

Act after the words- “ shall be deemed to 

be the words “in suits for maintenance 

nve times and in other suits 
inserted.

Amendment of 
tccti:n 7(iij.

,J shall be

I
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Omission of 
clause (b) of 
section 7(iv).

7/_ [6.] Clause (b) of section l(iv)ot the 
principal Act shall be omitted- .

8^7-] In section 7 of the principal Act, 
after paragraph iv the . following 
graph shall be inserted:—

Insertion of now 
paragraph iv(a) jn 
section 7.

para-

!<K«)] IV-A. In a suit for____  cancellation
of a decree for money or other property 
having a money-value, or other document 
securing money or other property having 
such value,

according to the value of the subject- 
matter of: the suit, .and such value shall 
be deemed to-be—- • ....

if the whole decree or other docu- 
/ mentis sought to be cancelled, 

the amount or the value of the 
property for which the decree 
was passed or the other docu­
ment executed, -

. if a part of the decree or other 
document is sought to be 
cancelled, such part of the
amount.or value of the property

Explanation—u In any case where
a suit for the cancellation of a whole
decree' -for money or other property
having a money value, or other document
securing money ox other property having
stich value has to be instituted; but ther
substantial relief claimed 'is only in
respect of a. part of the amount or 'the
value of ^ the property for which the 
decree was passed or the other document 
was executed, the value of the subject- 
matter of the suit shall be deemed to 
be such part of the amount or value of 

* the property in respect of which- the
relief is sought.*'



THE ORISSA GAZETTE, SEPTEMBER 1, 1939.
•248 *1.

of [g. For 'paragraph v of section 7 of the 
~ principal Act the following paragraph 

shall be substituted :—
“ (v) In suits for possession of land, 

buildings or gardens—
(a) according to the value of the 

subject-matter, and such value 
shall be deemed to be fifteen 
times the nett profits which 
have arisen from the land, 
building or garden during the 
year next before the date of 
presenting the plaint;

(b) if, in the opinion of the Court,
such profits are not readily 
ascertainable or assessable, or 
such method of valuation is not 
suitable, or where there are no 
such profits according to the 
market-value of the land, build­
ing or garden :

Provided that in suits for possession 
of land if rules are framed under 
section 3 of the Suits Valuation Act, 
1887, for determining the value of land 
for the purposes of jurisdiction, the 
value so determined shall be deemed 
to be the value of the land for the 
purposes of this paragraph.

[.Amendment 
paragraph v of 
tion 7.]

sec-

Explanation.—In this paragraph 
building includes a house, out-house, 
stable, privy, urinal, shed, hut, wall and 
any other such structure, whether of 
masonry, bricks, wood, mud, metal or 
any other material whatsoever.”]

Amendment of
Paragraph V of
section 7.

9. In paragraph Y of section 7 of the
principal Act,

(1) in clanse (a), for the word “ ten ” 

the word “twenty” shall be 
• substituted;
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(2) in clause (b) f0r the word “five”
W0I'd “ I ~ shall he 

stituted ; -----------
(3) the following proviso shall be

existinginserted after the
proviso :—

“Provided further that in suits for 
possession of land if rules are framed
under section 3 of. the Suits Valuation
Act, 1887, for determining the value for
the purposes of jurisdiction, the value so 
determined shall be deemed to be the
value of the land for the purposes of
this paragraph; and

" (4) the existing Explanation shall 
be re-numbered as Explanation

v I, and, after the explanation 
so re-numbered, the following
Explanation shall be added
namely:—

“ Explanation II.—In this paragraph,
{building? includes a house, out-house,
stable, privy, urinal, shed, hut, wall, and
any other such structure, whether of
masonry, bricks, wood, mud, metal or
any other material whatsoever.”

1O[0]. In section 7 of the principal Act,
Insertion df new after paragraph vi the following paragraph 
para^ra h vi A in hap inserted 
section 7.

" [vi-a] YIA In suits for partition and 
separate possession of a share of joint 
family property or of joint property, or to 
enforce a right to a share in any property 
on the ground that it is joint family 
property or joint property—

if the plaintiff alleges that he 
has been excluded from possession 
of the property of which ■ he
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claims . to be , a ■ coparcener 
or co-owner—according to the 
market-value of the share in 
respect of which the suit is 
instituted.-” •.

“ Explanation'.—The ■ word “ posses­
sion ” for the purposes of this paragraph 
includes constructive possession.-’’

11. \10.] After section 8 of the principal 
Act, the following section shall be 
inserted :—

statement of “8A. In every suit in which an
particulars of ad valorem court-fee is payable under this 
^usan’d pfalntiff'sAct on the plaint, the plaintiff shall file 
valuation thereof, with the plaint a statement of particulars 

of the subject-matter of the suit and his 
own valuation thereof unless such parti­
culars and the valuation are contained 
in the plaint. The statement shall be in 
such form and shall contain such parti­
culars as may be prescribed by the Provin­
cial Government by notification in the 
Gazette. In. every such suit the plain­
tiff shall also, if the Court so directs, 
file a duplicate copy of the plaint and of 
the said statement .

12. \11.] For the second paragraph ' of 
section 11 0f the principal Act the 
following paragraphs shall be substi­
tuted.•—

Insertion of new 
section SA.

8U1

Amendment of 
section 11.

I' Where a decree, directs . an enquiry 
as to mesne-profits w-hicb have . accrued 
on the property during a period prior to 
the institution of the suit', 'if the profits 
ascertained on' such ' inquiry eseeed the 
profits claimed, no final decree shall be 
passed till the difference between the 
ee actually paid and the fee which would 

have been payable had the suit comprised 
ne w ° e °t the -profits- so ascertained 

P^.1 • If the additional fee is not 'paid 
within such time as.'the Court shall fix,

!

i
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the Claim for the excess shall be dis- 
mrssed, unless the Court, for sufficient 
cause, extends the time for payment.

Where a decree directs an inquiry as 
to mesne-profits from the institution 
of the suit and a final decree is passed 
in accordance with the result of such 
inquiry the decree shall not be executed 
until suck fee is paid as would have 
been payable on the amount claimed in 
execution if a separate suit had been 
instituted therefor. ”

[12. In paragraph it of section 12 of 
the 'principal Act, for the words and 
figures c< and the provisions of section 
10, 'paragraph ii shall apply” the 
following shall 'be substituted •—

“ and thereafter—
1 (a) if the party required to pay is 

the appellant or petitioner, the 
appeal or petition shall be 
stayed until the additional fee 
is paid, If the additional fee 
is not paid within such time as 
the Court shall fix, the appeal 
or petition shall be dismissed •

ib) if the party required to pay is 
the respondent or the opposite 
party, the Court shall fix a date 
before which such party shall 
pay the amount of court-fee 
due from him and if such party 
fails to pay the fee required 
before the date fixed by the 
Court,, the Court shall recover 
the amount of such fee from 
him as if it were an arrear of 
land revenue,

Explanation.—For the purposes of 
■this section a question relating to the 
■classification of any suit for the purpose 
:ci section 7 shall not be deemed to be 
<a question relating to valuation. J

'iAmendntent of 
section 12.]
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13. (1) In section 12 of the Principal
Act, for paragraph u, the following
paragraph shat] be substituted :—

Amendment of
section 12.

“ ii But whenever any such suit comes 

before a Court of appeal, reference or 
revision, if such Court considers that the 

d question has been wrongly decided,sai
it shall—

(a) in any case in which the decision 
is to the detriment of revenue, 
require the party by whom such 
fee has been paid, to pay so 
much additional fee as would 

■ have been payable had the 
question been rightly decided and 

thereafter—

(i) if the party required to pay is 

the appellant or petitioner? 
the appeal or petition shall be 

stayed until the additional fee 

is paid. If the additional fee 
is not paid within such time 
as the Court shall fix, the 
appeal or petition shall be 
dismissed;

(ii) if the party required to pay is 

the respondent or the opposite
party, the Court shall fix
a date before which such party
shall pay the amount of court 
fee due from him and, if such 
party fails to pay the fee
required before the date fixed 
by the Court, the Court shall 

recover the amount of such 
fee from him as if it
________of land
Where the Court

i

were an
arrear revenue.

considers

1

A
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that the amount of such fee 
should be paid to the respon- 
dent or the opposite party by 
the appellant or the Petitioner, 
as the case may be, the Court 
may provide for such payment 
iu the order as to costs in the
said-appeal or petition ; and

(b) in any case iu which the decision 
is that any excess, fee has been 
levied, direct the refund of so 
much excess fee to the party
who paid it as would not have 
been payable had the question 
been rightly decided.

Explanation.—For the purposes of
this section a question relating to the
classification of any suit in regard to 
section 7 shall not be, deemed to be 
a question relating to valuation. ”

14. [J3.] In section 18 of the principal 
Act, for the words 61 eight annas ” the 
words “ one rupee ” shall be substituted.

15. [14] For section 35 of the principal 
Act, the following section shall be substi­
tuted :—

“ 35. (1) The Provincial Government 
may from time to time subject to such 
conditions or restrictions as it may think 
fit to impose, by notification in 
Gazette suspend the payment ~ 
reduce or remit, in the whole of Orissa 

part thereof, all or any of the 
mentioned in the First and Second 

this Act annexed and may 
such order.

Amendment of 
section 18.

Amendment of 
section 35.

power to suspend, 
reduce or remit
fees.

the
of or

or. in any 
fees
Schedules to
in like manner cancel or-vary

(2) The Provincial Government may 
from time to time by rules prescribe the 
manner in which any fee the payment of
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which is suspended under sub-section (1) 
may be realised and for this purpose 
direct that such fee may be recovered as 
if it were an arrear of land revenue. ”

16. [15.] For Article 1 of the First 
Schedule of the principal Act the following 
Article shall be substituted :—

Amendment of 
Article 1 of the 
First Schedule.

“ Number. Proper fae.
I

(1) Plaint, written When the amount or Sis annas, 
statement plead- value of the subject 
ing a set off or matter in dispute does 
counter-claim or not exceed five rupees, 
memorandum of

(not When such amount or Six annas.
five

appeal
otherwise provid- value exceeds 
ed for in this rupees, for every five 
Act) presented to rupees, or part thereof, 
any Civil or in excess of five rupees, 
Revenue Court up to one hundred 
except those rupees, 
mentioned in 
section 3. When such amount or One rupee, 

value exceeds one hund­
red rupees, for every 
ten rupees, or part 
thereof, in excess of 
one hundred rupees, 
up to five hundred 
rupees.

When such amount or One rupee 
value exceeds five hund- two 
red rupees, for every 
ten

annas.

rupees, or part 
thereof, in excess of 
five hundred rupees, 
up to one thousand
rupees.

When such amount or Seven rupees 
value exceeds on© eight annas, 
thousand rupees, for 
every
rupees, or part thereof, 

of one 
thousand rupees, up to 
seven thousand '"’five 
hundred rupees.

When such amount or JFiftee n 
value exceeds seven 
thousand five hundred 
rupees, for every two 
hundred and fifty rupees, 
or part thereof, in 
excess of seven 
thousand five hundred 
rupees , u p t o 
thousand rupees.

one hundred

in excess

rupees.

ten

l

i
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When such amount 
value 
thousand

or Twenty.two 
rupees 
eight 
annas.

exceeds ten
rupees, for 

every five hundred 
rupees, or part thereof, 
in excess of ten thousand 
rupees, up to twenty 
thousand rupees.

When such amount or T h i r t y 
value exceeds twenty 
thousand rupees, for 
every one thousand 
rupees, or part thereof, 
in excess of twenty 
thousand rupees, up to 

. thirty thousand rupees.

When such amount or Thirty 
value exceeds thirty rupees, 
thousand rupees, for 
every two thousand 
rupees, or part thereof, 
in excess of thirty 
thousand rupees, up to 
fifty thousand rupees.

When such amount or Thirty-seven 
value exceeds fifty rupees eight 
thousand rupees for annas,” 
every five thousand 
rupees, or part thereof, 
in excess of fifty 
thousand rupees.

rupees.

Insertion of new

t"stsTheduilnArticle 2, the following Articles shall he 

inserted:—

17. [16.] In the first Schedule after

or When the amount or Six annas, 
state- value of the subject-

‘'3. Plaint, 
written
mont pleading a matter in dispute does 
set-off or counter- not exceed five rupees, 
claim in any suit 
of the nature 
cognisable by a 
Court of Small 
Causes when the 
amount or value 
of the subject- 
matter does not 
exceed Rs. 500.

When such amount or Six annas.
five

rupees, for every five 
rupees, or part thereof, 
in excess of five rupees, 

hundred

exceedsvalue

up to one 
rupees.

When such amount or Twelve 
exceeds . one annas.value

hundred rupees, for 
every ten rupees, or 
part- thereof, in excess 
of one hundred rupees, 
up to five himdred 
rupees.
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3A. Plaint or When the value for pur- Fifteen 
memorandum of posed of jurisdiction rupees.
ppeal in each of does not exceed [two] 

the following three thousand rupees.
When such value Fifty rupees, 

exceeds [two] three 
(i) to obtain a thousand rupees but 
declaratory does not exceed four 
decree where no thousand rupees, 
conse gu e n t i a 1 When such value exceeds Fifty rupees, 
relief is prayed; four thousand rupees, 

for every two thousand 
(it) to set aside an rupees, or part thereof,

of four

a

suits:—

award; in excess
thousand rupees, upto 

(iii) to obtain a ten thousand rupees, 
declaration that When such value exceeds Fifty rupees, 
an alleged adop- ten thousand rupees, 
tion is invalid or for every ten thousand 
never in fact rupees, or part thereof, 
took place or to in excess of ten 
obtain a decla- thousand rupees, up to 
ration that an fifty thousand rupees, 
adoption is When such value exceeds One hundred 
valid. fifty thousand rupees, rupees.

for every fifty thousand 
rupees, or part thereof, 
in excees of 
thousand rupees.

fifty

Amendment of 
Article 6 of the 
First Schedule.

18. [77.] In the third column of Article 
6 of the First Schedule—

(a) for the words “ four annas ” the 
words “ six annas ” shall be 
substituted;

(b) for the words “ eight annas ”
the words “ twelve annas ” shall 
be substituted;

(c) for the words “ one rupee ’’ the
words “ one rupee eight annas ” 
shall be substituted.

!

Amendment of 
Article 7 of the 
First Schedule.

19. [75.] For Article 7 of the First 
Schedule tbe following Article shall be 
substituted :—
“ Copy of decree When such decree or 

or order having order is made by 
the force of a Munsif's Court or 
a decree. a Court of Small Causes,

or a Revenue Court—

(a) if the amount or Eight annaSt 
value of the sub­
ject-matter of the 
suit wherein such 
decree or order is 
made does not 
exceed one hundred 
rupees ;
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(6) if such amount One rupee, 
or value exceeds 
one hundred rupees 
but does not ex­
ceed one thousand 
rupees;

(c) if such amount or One 
value exceeds one 
thousand rupees.

When such decree or T h r e e 
order is made by the 
Court of a District 
Judge or of a Subordi­
nate Judge.

rupee 
eight 
annas.

rupees.

When such decree or [Six rupees."] 
order is made by 
a High Court. Three rupees,

if the
amount or 
value of the
s u b j e c t
matter of
the suit
wherein
such decree
or order is
made does
not exceed
one thou-
sand rupees; 
six rupees,
if such
amount or
value ex­
ceeds one
thou sand
rupees.

20. [29.] In the third column of Article 9 
of the First Schedule, for the words 
“ eight annas ” the words “ twelve annas ” 
shall be substituted.

tawTofSes'and — *• ^0-] For the table of rates of ad 
insertion of new valorem fees annexed to Schedule I of the 

principal Act, the tables set forth in Sche­
dule B to this Act shall be substituted. 

Amendment of 22. [22.] * In Article I of the Second
Second Schedule. SchTdule of the principal Act-

(a). in the third column opposite 
clause (a), for the words “ one 
anna’’the words “two annas” 
shall be substituted;

table in First 
Schedule.
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(b) in the third column opposite 
clause (5), for the words “ eight 
annas” the words “in the case 
of a criminal complaint and 
appeal one rupee and in other 
cases twelve annas ” shall be 
substituted;

(c) in the third column opposite 
clause (c) for the words “one 
rupee ” the words ‘‘ one rupee 
eight annas” shall be substitu­
ted ;

(<d) in the second and third columns, 
for clause (d) and the words 
opposite the said clause the 
following shall be substituted:—

“(d) (i) When presented to a High 
Court under section 115 of the 
Code of Civil Procedure, 1908, 
for revision of an order,—

(a) when the value of Five rupees, 
the suit or procee­
dings to which the
order relates does 
not exceed one 
thousand rupees ;

(b) when the value of Ten rupees.
the suit or proceed­
ing exceeds one 
thousand rupees.

(n) when presented to Two rupees/* 
a High court other­
wise than under 
that section.

Amendment of 
Article 1A of the .
Second Schedule. 1A of the Second Schedule, for the words 

“ twelve annas ’ the words "one rupee 55 
shall be substituted.

23. [22.] In the third column of Article

>
i

Amendment of 
Article 10 of the
Second Schedule' Schedule—

24. [23.] In Article 10 of the Second
i

[(a) in the first column, after the 
word uvakalatnama’\ * the 
words “ or any 'pamper signed 
by an advocate signifying or 
intimating that he is retained 
for a party ” shall be inserted ;]

/

!
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K6)] in the third column—

0) for the words "eight annas” 
the words “ one rupee ” shall 
be substituted;

(w) for the words “ one rupee ” the 
words “ two rupees ” shall be 
substituted;

(m) for the words “ two rupees ” 
the words “three rupees” 
shall be substituted.

Amendment of
Article 11 of tho ' _ . _
second Schedule. Schedule,—

25. [24.] In Article 11 of the Second

(a) for the entry in the first column, 
the following entry shall be sub­
stituted :—

“ Memorandum of appeal when the 
appeal is from an order inclusive 
of an order determining any 
question under section 47 or 
section 144 of the Code of Civil 
Procedure and is presented

(b) in the third column—
(i) for the words “ eight annas” the 

words u one rupee ” shall be 
substituted;

(ii) for the words “ two rupees ” the
words foilr rupees ” shall be
subtituted.

26. [25.] In the third column in Arti- 
ele~l2 of the Second Schedule, for the 
words “ five rupees ” the words ten 

” shall be substituted.

« ZV. [26.) In the third column in Arti.
Article 14 of the , -r4 f the Second Schedule, foi tne 
second Schedule. Ole ^ « fiye rupeeS ” the WOrds ten

’’ shall be substituted-

Amendment of 
Article 12 of the 
Second Schedule,

rupees

rupees
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*t.

Amendment of 
Article 17 and 
insertion of new 
Article 37Am 
tbe Second 
Schedule.

28. [27.] For Article 17 of the Second 
Schedule the following two Articles shall 
be substituted :—

'■ 17. Plaint Or 
memorandum of 
appeal in a suit-,— 

(i; to alter or set 
aside a summary 
decision or order 
of any of the 
Civil Courts not 
established by 
Letters Patent 
or of any 
Revenue Court ; 

(ii) to alter or 
cancel any entry 
in a register of 
the names of the 
proprietors of 
revenue-p a y in g 
estates;

(m) for relief 
under [section 
33, 39,41, 47 or 
54 of the Orissa 
Hindu Religious 
Endowments A cty 
1939,] section 14 
of the PiCligioi 3 
EndowmentAct, 
IStU, ’

Fill con 
rupees.

fifteen
rupees.

irtfikl
Fifteen
rupees.

or under 
section 91 or sec­
tion 92 of the 
Code of Civil 
Procedure, 3908.

!

17A. Plaint or When the plaint is 
or the 

memorandum cf 
is appeal is against the 

decree of—

memorandum of 
appeal in every 
suit where it 
not possible to 
estimate at a 
money-value the (a) a Revenue 
eubject-m a 11 e r 
in dispute and 
which is 
otherwiseprovid- (b) any other 
ed fer by this 
Act.

presented to

court in Ten rupees, 
district of Gan jam 

or Koraput;
the

not
Revenue F i f t 

court, or any court of 
a District Judge, Sub­
ordinate 
jMunsif.

een 
rupees if 
the value 

or for pur­
poses of 
jur i s d i c- 
tion does 
not exceed 
f o u r 
thousa n d 
rupo e s, 
one hund­
red rupees 
if such 
v a 1 u e 
exeee d s 
f O u x 
tbous a n d 
rupees.

J udgo

I

f

I
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ArtfcieTs of the — [28.] In Article 18 of the
Second Schedule. Schedule— Second •

(«) for the entry in the first column, 
the following entry shall be 
substituted:—

“ Application under paragraph 17 
or paragraph 20 of the Second 
Schedule to the Code of Civil 
Procedure, 1908”;

(b) in the third column for the 
words “ ten rupees ” the words 
£< fifteen rupees ” shall be 
substituted.

30. [29.] In the third column in Arti­
cle l9of the Second Schedule, for the 
words “ teu rupees ” the words “ fifteen, 
rupees ” shall be substituted.

31. [30.] In the third column in Arti­
cle"^) of the Second Schedule, for the 
words “ twenty rupees ,J the words 
“ thirty rupees ” shall be substituted.

Amendment of 
Article 19 of the 
Second Schedule,

Amendment of 
Article 20 of the 
Second Schedule.

32. [31-] In the third column in Arti- 
ele21 of the Second Schedule, for the 
words£< twenty rupees ” the words “ thirty 

” shall be substituted.

Amendment of 
Article 21 of the 
Second Schedule.

rupees
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SCHEDULE A.

' f
Extent of Repeal.Province, year and 

number.
Title.'

821

The whole Act, except 
sections G, 9, 10 and 
13.

Eihar and Orissa Court 
Fees (Amendment) 
Act, 1922.

Madras Court Fees 
(Amendment) A c t, 
1922.

Bihar and Orissa 
Act I of 1922.

The whole Act, except 
section 11 in respect of 
Articles 11 and 12 of 
Schedule I.

Madras Act V of 
1922.

The whole Act, except 
section 4 (e).

Court Fees (Central 
Provinces Amendment) 
Act, 1935.

Central Provinces 
Act XVI of 1935.

f

i
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SCHEDULE B.

{&) Table of rates of ad valorem fees leviable on plaints, etc , mentioned
in Article 1 of Schedule I.

When the amount 
or value of the subject- 

matter exceeds
But does not exceed Proper fee.

321

Rs. a. p.Rs.Rs.

0 6 05k • «

0 12 010o

1 2 G1510
ISO2015
1 14 02520
2 4 03025
2 10 G3530
3 0 04035
3 6 04540 n

3 12 05045
4 2 0oo50
4 8 06065
4 14 06560
5 4 07065
5 10 07570
6 0 08075
6 6 08580



THE ORISSA GAZETTE, SEPTEMBER 1, 1939>264

Xt.

When the amount 
or value of the subject- 

matter exceeds
But does not exceed Proper fee.

1 2 3

Rs. Rs. 3*. pt

85 90 6 12 0
90 95 7 2 0
95 100 7 8 0

100 110 8 8Q
110 120 9 8 0
120 . 130 10 S 0
130 140 11 8 0
140 150 12 8 0
3 50 160 . 13 8 0
160 170 14 8 0
370 180 i15 8 0
180 190 16 8 0
390 200 17 8 0
200 210 18 8 0
210 220 19 8 0
220 230 20 8 0
230 240 21 8 0
240 250 22 8 Q
250 260 23 8 0
260 270 •24 3 0
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When the amount 
or value of the subject- 

matter exceeds
But does not exceed Proper fee.

1 2 3

Es. Es. Es. a. p. 
25 8 0270 280

280 290 26 8 0

290 300 27 8 0

28 8 0310300

320 29 8 0310

30 8 0330320
31 8 0340330
32 8 0350340
33 8 0360350
34 8 0370360
35 8 0380370
36 8 0390380 .
37 8 0400390
38 8 0410400
39 8 0420410
40 8 0430420
41 8 0440430
42 8 0450440
43 8 0460450
44 8 0470460



ORISSA GAZETTE, SEPTEMBER 1, 1939.the U''"tk,26G

%

When th^amount 
or value of tHe subject- 

matter exceeds
But does not exceed Proper fee.

321

Rs. a.Ks.Rs. P.
480 45 8 0470

490 46 8 0480

500 47 8 0490
t 510 48 10 0500

520 49 12 0510

50 14 0530620

52 0 0540530

53 2 0550540

54 4 0560550

55 6 0560 570

56 8 0570 580

57 10 0580 590

58 12 0590 600

59 14 0 

61 0 0 

62 2 0

63 4 0

64 6 0

65 8 0

600 610 !
)

610 620

620 630

630 640

640 650
650 1660
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When the amount 
or value of the subject- 

matter exceeds But does not exceed Proper fee.

1 2 3

B$> Rs. Rs. a. p.
660 670 66 10 0
670 680 67 12 0
680 690 68 14 0
690 700 70 0 0

700 710 71 2 0

710 720 72 4 0

73 6 0730720

74 8 0740730

75 10 0750740
76 12 0760750
77 14 0770760
79 0 0780770
80 2 0790780
81 4 0800790
82 6 0810800
83 8 0820810
84 10 0830820
85 12 0840830
86 14 0850840
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When tbo amount 
or value of the subject-. 

matter exceeds
Proper fee.But does not exceed

821

JRs. a.Rs.Es. P-*
88 0 0860850
89 2870 0859

90 4880 0870

91 6890 0SSO

92 8900 0890

93 10910 0900

94 12920 0910

95 14 0930920

097 0930 940

98 2 0940 950

099 4950 960

0100 6960 970
0101 8970 980
0102 10980 990
0103 12990 1,000

111 4 0 

118 12 0 

126 4 0 

133 12 0

1,000 1,100

1,100 1,200

1,200 1,300

1,300 1,400
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When the amount 
or value of the subject- 

matter exceeds But does not exceed Proper foe.

1 2 3

Es. E S. Es. a. p.
1,400 1,500 141 4 0
1,500 1,600 148 12 0

1,600 1,700 156 4 0

1,700 1,800 163 12 0

1,9001,800, 171 4 0

178 12 02,0001,900

186 4 02,1002,COO

193 12 02,2002,100

201 4 02,3002,200
208 12 02,4002,300
216 4 02,5002,400
223 12 02,6002,500
231 4 02,7002,600
238 12 02,8002,700
246 4 02,900

3,000
2,800

2,900

3,000

3,100

253 12 0

261 4 03,100

3,200 268 12 0

276 4 03,3003,200
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When the amount 
or value of the subject- 

matter exceeds
But does not exceed Proper fee.

1 2 3

Es. Es. Es. a. P-
3,3G0 3,400 283 12 0 

291 4 o 

298 12 0 

306 4 0 

313 12 0 

' 321 4 0

328 12 0 

336 4 0 

343 12 0 

351 4 0

3,400 3,500

3,500

3,600

3,600

3,700

3,700 3,800

3,800 3,900

3,900 4,000

4,000 4,100

4,100 4,200

4,200 4,300

4,300 4,400 358 12 0
4,400

4,500

4,600

4,700

4,500 366 4 0
4,600 373 12 0
4,700 381 4 0
4,800 388 12 0

4,800 4,900 396 4 0
4,900 5,000 403 12 0
5,000 5,100 411 4 0
5,100 5,200 418 12 0
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When the amount 
or value of the Bubject- 

matter exceeds
But does not exceed Proper fee.

1 a2

Es. lis. a. p.Es.

426 4 05,3005,200

433 12 05,4005,300
441 4 05,5005,400
448 12 05,6005,500
456 4 05,7005,600
463 12 05,800 .5,700
471 4 05,9005,800
478 12 06,0005,900
486 4 06,1006,000
493 12 06,2006,100
501 4 06,3006,200

6,300 508 12 06,400

6,500

6,600

6,700

6,800

6,000

7,000

516 4 06,400

6,500 523 12 0

531 4 06,600
538 12 0

6,700

6,800
546 4 0

553 12 0
6,900

561 4 07,1007,000
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When the amount 
or value of the subject- 

matter exceeds
Proper fee.But does uot exceed

321

«• ' Es. a.Es. P-Es.
/•v '•

56S 127,200 07,100
576 47,300 07,200
533 127,400 07,300

591 4 07,5007,400
606 4 07,7507,500

621 4 08,0007,700

636 4 08,2508,000

8,500

8,750

651 4 08,250

666 4 08,500

0681 48,750 9,000

09,000 696 49,250
I

0711 49,250 9,500

09,500 726 49,750

09,750 741 410,000

10,000 0763 1210,500

10,500 0786 411,000
11,000 0808 1211,500
11,500 831 4 012,000
12,000 853 12 012,500
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When tho amount 
or value of the subject- 

matter exceeds
But does not exceed j Proper fee.

1 2 3

Rs. Rs. Rs. a* p.
?■

13,00012,500 87G 4 0

13,000 13,500 80S 12 0

13,500 14,000 921 4 0

943 12 014,000 14,500

966 4 015,00014,500

988 12 015,50015,000

1,011 4 016,00015,500

1,033 12 016,50016,000

1,056 4. 017,00016,500

1,078 12 017,50017,COO

1,101 4 018,00017,500

1,123 12 018,50018,000
1,146 4 0 

1,168 12 0

19,00018,500

19,50019,000
1,191 4 0 

3,221 4 0 

1,251 4 0 

3,281 4 0 

1,311 4 0

20,00019,500
23.000

22.000
20,000

21,000
23,000!22,000
24,00023,000
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When the amount 
or value of the subject- 

matter exceeds
But does not exceed Proper fee.

821

Es. a.Es.Es. P-
1,34125,000 4 024,000

1,37126,000 4 .025,000

1,40127,000 4 026,000

1,431 4 028,00027,000

.1,461 4 02S,000 29,000

4 01,49130,00029,000

4 Q1,52132,00030,000

4 034,000 1,55132,000

4 01,53136,00034,000

4 038,000 1,01136,000

4 01,64138,000 40,000

4 040,000 1,67142,000

4 042,CC0 44,000 1,701

4 044,000 1,73146,000

4 046,600 1,76148,000

4 048,000 1,79150,000

When the amount or value exceeds Its. 50,COO for every five thousand rupees or £ 
th?rocd in excess of fifty thousand rupees—thirty-seven rupees eight annas.
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(b) Table of rates oj ad valorem fees leviable on plaints, etc., 
^ in Article 3 oj Schedule I. mentioned

When the amount or 
value of the subject- 

matter exceeds But does not exceed Proper fee.

1 2 8

Rs. Rs. Rs. a. p.

5 0 6 0• • §

5 10 0 12 0

10 12 0, 15

18 015 20

1 14 02520

2 4 03025

2 10 03530

3 0 04035
3 6 04540
3 12 05045 i
4 2 05550
4 8 06055
4 14 06560
5 4 07065
5 10 07570
6 0 08075
6 6 08580
6 12 09085
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Proper lee.
But doos not exceedWhen the amount °r

'value of the subject- 
matter exceeds

3
2 ii

R&. a. p. 
7 ‘2 0Rs.Rs. 9590 7 8 0

10095 8 4 0
110100 9 0 0
120110

9 12 0130120
10 8 0140130
11 4 0150140
12 0 0160150
12 12 0170160
13 8 0180170
14 4 0190180
15 0 0200390
15 12 0210•200 )
16 3 0220210
17 4 0

18 0 0 

18 12 0 

19 8 0

20 4 0

21 0 0 

21 12 0

230220
240230 i
250240
260250

270.260
280270

290280

k
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JVhen the amount or 
value of the subject- 

ro&tter exceeds But does not exceed Proper fee.

1 2 3

Es. Rs. Rs. a. 2D.
290 300 22 8 0
300 310 23 4 0
310 * y320 24 0 0
320 330 24 12 0
330 340 25 8 0
340 350 26 4 0
350 360 27 0 0
300 370 27 12 0
370 380 28 8 0
380 390 29 4 0
390 400 30 0 0

400 30 12 0410

410 . 31 8 0420

32 4 0420 430

33 0 0430 440

33 12 0440 450

34 8 0460450
35 4 0470460
36 0 0480470
36 12 0490480
37 S 0500490
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